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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

original Application No. 470/2000

Jabalpur, this the 16th day of February, 2004

HON'BLE SHRI M.P.SINGH, VICE CHAIRMAN
HON'BLE SHRI G.SHANTHAPPA, MEMBER(J)

Dr. K.Ramarani Rao,

Short Term Medical officer,

w/o shri KBR Rao,

East Land Estate,

ordnance Factory, Katni,

District Katni. .+ sApplicant

(By Advocate: shri s.paul)

3.

4.

-Versus=

Union of India through
Secretary,

Ministry of pefence,
New Delhio

The Secretary, »
Union Public service Commission,
bDholpur House, Shahjahan Road,
New Delhi- 110 011.

The Chairman,

ordnance Factory Board,

10-A, shahid Khudi rRam Bose Marg,
Calcutta.

General Manager,
ordnance Factory Katni,
Distt « Katni . .o QRQSPODdentS

(By Advocate; shri B.da.silva)

ORDER (ORAL)

By M.P.Singh, vice Chairman -

The applicant has filed this 0.A. seeking the

following main reliefs;s-

Q}gr Supreme Court in shipyard's case.

1) summon therelevant record from the respondents
for its kind perusal.

ii1) wupon holding that the selection procedure of

UPSC was bad in law, quash the same with a
mandamus to respondent nho. 2 to conduct a fresh
selection persuant to the direction of the
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1i4) Accordingly direct the respondent to
give welghtage for the services rendered
by the applicant as a S.T.M.0.

2. The admitted facts are that the applicant was
appointed as a short Term Medical officer in ordnance
Factory, Katni. she is presently working in the hospital

Srrdmem Ce FocdoTy Kiheurmetie
of the(Gun Carriage Factory @gabalpur.

3. Learned counsel for both the parties state that
this case is covered in all fours by the judgement of

this Tribunal rendered in the case of Dr. Prasant Kumar

- pet ordir dated S2ncheti vs. union of India & ors., on 12.02,.2004 in

VY- T~o% (M ™R ehe original Application No. 521/2000.
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4. Since this case is fully covered by the judgement

of this Tribunal, referred to above, this 0.A. has no

merit and is accordingly dismissed. However, the observation
made in oA No. 521/2000 will mutatis mutandis apply to

the present :case. No costs.

Judicial Member Vice Chairman
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